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_ CENTRAL ADMINISTRATIUE TRIBUNAL PRINCIPAL BENCH

0A No.1738/98‘
1h

New Delhi: this the' 9~ day orﬁlbn~§7 ,2001

HON'BLE MR,S.R,ADIGE,VICE CHAIRMAN(A),
HON 'BLE DR.A. VEDAVALLI,MEMBER(J)

Janﬁk Singh,

s/o--shri Vacha Ram,

Care Taker/uatchlng Khalasi,

Assistant Engineer's 0ffice,

Northern Railuay,
Kashmiri Gate,

Del hi eeve..Bpplicant,
(By Adwcate : Shri P.S.Mahendru)

Jersus
1, Union oFiIndia

through

the General Manager,
Northern Railway,
Baroda House,

New Delhi.

2.' The Assistant Personnel 0fficer(C),
Northern Railuay,
Kashtmiri G2 te,
Delhi=6
3 The Asstts Englneer/UOrks/General, _ N
Northern Railuay,

Kashmiri G2te,
Del hi=6

4, The Divisional Engineer(Works),

Northern Railuay
Hap ur.!

(By Adwocate: Shri P.M.Ahlauat )
s ORDER

S.R.Adige, VC(A):

_ Applicant impugns respondents' letter
dated 6.8.98 (Annexure-A=1) and dated 18.7.98 (Ranex.A-1
Colly) and seeks the salary of the post of Care Taker
(%5950—15005 against which he claims to have worked with
effect from one yéar prior to the filing of the QA
on 2.9./98, He also challenges respondents' order deted

12.,8.98 transferring him to a louer posti
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2. As per applicant's averments, he was appointed

as Khallasi on 1731486 and was designated as Watching

Khallasi with effect from 8":"‘78”"587 o He uas granted

temporary status wie.Fd 11910.887 On 15479 he was
transferred from Jagadhri h‘lorkshOp to Office of
Uorks/‘Inqaector (G) Kashmere Gate as Watching Khallasi
(&‘?750-940), and he claims that from 153479 he has

House ¢

been performing the duties of Care Taker in the Rest

3 Respondents deny that applicant was svyer
posted as Care Taker, or that thers is a post of Cars
Taker in Construction Organisation;’f They also state

that there are 36 persons senior to applicant who

have a2 superior claim to 2ppointment as tare Taker

if and when such a post bacsmes dvailables

43 Heard both sides% .

5. . Applicant has bot shown us any orders appoint

him as Care Taker or sntrusting him with the duties of

~cdretaker. If as applicant contends he has been

perfoming the duties of Care Taker since 15.‘3:4390, he
has not satisfactorily eXplainéd why in rejoinder he
has not specifically denied the contents of para 4

of respondentvs; reply in which applicant's application
dated 30511495 has been referred to , in para 1 of uhich
he has stated that at pressnt he uas working as a

wa tching Khallasi since 144,90 in Rest I-buse, Kashmera
Gate, Delhi“‘

6."‘ In ’vieu of tha above, Wwe find outsselves: unable

1ntervene in the matterﬂ
¥ The DA is dlsmlssed. No oosts“’
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( DR.ALVEDAVALLI) (SRS AgIGi ;
MmEMBER (J) \IICE CHATRMAN (A

s/




